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(a) whether persons migrated from Bangladesh after 
March, 25, 1971 have since been deported to Bangladesh; 

(b) if so, the details thereof, State-wise; and 

(c) If not, the reasons for the delay in sending them 
back? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (c) Detection and deportation of illegal 
infiltrators is a continuous on-going process. The powers 
under the Illegal Migrants (Determination by Tribunals) 
Act, 1983 in the case of Assam and the Foreigners Act, 
1946 to identify, detect and deport illegal migrants/ 
foreigners residing in various parts of the country have 
been delegated to the State GovernmentS/Union Territory 
Administrations. The data pertaining to the number of 
illegal migrants/foreigners deported, Statewise is not 
maintained Centrally. 

Inflow of illicit Fire-Arms 

3697. SHRI M. BAGA REDDY: 
DR. T. SUBBARAMI REDDY: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the CBI has drawn the attention of the 
Interpol towards the inflow of illicit fire-arms and explosives 
into the North-Eastern Slates and Jammu and Kashmir; 

(b) if so, the response of the Intemational Police 
Organisation in this regard; and 

(c) the steps taken by the Government thereon? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (c) As and when any specific case 
relating to illicit trafficking in fire-arms having international 
ramifications comes to light and is taken up for 
investigation by Central Bureau of Investigation/State 
Police Authorities and assistance from Interpol or other 
countries is required, Central Bureau of Investigation as 
the National Central Bureau (NCB) for India seeks 
assistance from Interpol General Secretariat or other 
member countries on case to case basis. The matter 
regarding illicit trafficking in fire arms and explosives and 
the need to have effective regulation to check the same 
has also been raised at VAriouS International Meetings! 
Conferences. where the subject has come up for 
discussion. The Interpol General Secretariat and member 
countries provide assistance on reciprocal basis as per 
their legal provisions and International practice. 

Production Cost of Drugs 

3698. SHRi VAlKO: Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to state: 

(a) whether the Government are aware that the small 
scale induo tries of Tamil Nadu Pharmaceutical 
manufacturers have fixed ceiling prices of controlled drugs 
based on production cost of major manufacturers which 
is less than the operating cost of 551; 

(b) if so, the details thereof; 

(c) whether the Government consider to keep the 
SSI outside price control; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL): (a) 
to (d) Ceiling prices are fixed under para 9 of DPCO, 95 
for commonly marketed standard pack sizes of price 
controlled formulations in accordance with the formula 
laid down in. Paragraph 7 of DPCO, 95. It is a conscious 
policy decision to keep the commonly marketed standard 
pack sizes of price controlled formulations irrespective of 
the sizes of manuf~cturer as stipulated at para 22.7.3 of 
the "Modifications' in Drug Policy, 1986" announced in 
September, 1994, which was formulated after debate in 
the Parliament. Other products of S.S.1. units are not 
under price control. 

[Translation] 

Ban on Foreigners 

3699. DR. SHAKEEL AHMAD: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether ti'!e Government have imposed a ban on 
the registration and practising Yoga by foreign tourists in 
any Yoga institution in the country; 

(b) .if so, whether any instructions have been issued 
to Yoga education institutions to attract rnore foreigners 
in the next tourist season; 

(c) if so, the reasons for the contradiction in this 
regard; and 

(d) the reaction of the Union Government 
thereto? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (d) No Sir. All Indian Missions abroad 
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